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LOK SABHA 

Thursday, 23rd December, 1954. 

The Lok Sobha met at Eleven of the 
Clock.

£Mr.  Depdty-Speaker  in the  Chair] 

QUJSTIONS AND ANSWERS 

(Sec Port I )

12 Noon

MOTIpN FOR ADJOURNMENT

Arrest of Member and Police Raid 

ON  Praja-Socialist  Party  Office at 

Imfhal

Mr.  Depaty-Speaker:  I  have  re­

ceived notice of an adjournment mo­

tion from Shri M. S. Gurupadaswamy 

regarding the arrest of Shri Rishang 

Keishing,  M.P.  and  others  in  the 

police  raid  of  the  Praja  Socialist 

Party's ofiSce at Imphal on the 22nd 

December,  1954,  and  the  imposition 

of section  144 causing serious threat 

to the exercise of liberty of citizens.

This matter came up  before  me, 

and of course, notice is given to the 

Speaker  and  to  some  officers  also. 

As  soon  as  notice  is  received,  the 

Speaker has to find out whether it is 

admissible.  He has to give his con­

sent.  It is ncrt necessary for him to 

tring  it  up  every  day  before  the 

House except in cases where he has 

got doubts.  On receipt of this notice, 

I said that this is a matter relating 

to  law  and  order.  Therefore,  whe­

ther  law and order is  administered 

centrally  or  is  administered  by  a 

State, it dtc-s not make a difference, 

and so long as, in the ordinary course, 

action is taken, no difference can be 

made  between  an  hon.  Member  of 

this  House  and  any  other  citizen. 

Hon. Members of this House have no
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more immunity from arrest from cri­

minal offences or other action in res­

pect of law and order than any other 

ordinary  citizen  of  the  land.  There 

is only this difference: when a Mem­

ber of the  House  is  arrested,  as 

early  as  possible,  or  immediately 

thereafter, the fact of arrest ought to 

be intimated to the Speaker.  I there­

fore said that I am not going to give 

consent  to  this  motion,  merely  be­

cause an hon. Member of this House 

is arrested.  However, the hon. Mem­

ber, Shri Gurupadaswamy, has writ­

ten to me that this is  a matter not 

relating  to  a  State.  He  has  not 

understood my ruling correctly.  Not 

that it does not relate to a State even 

though law and order is administered 

by the State: here, a difference ought 

to be made between action taken in 

the ordinary course for the mainten­

ance of law and order, and any extra- 

ordinarj’ incident.  The mere fact that 

an hen.  Member  of this House  has 

been arrested, or the person alspested 

is an hon. Member of this Houst*; does 

not make a difference so as to invoke 

the jurisdiction of this House and in­

terrupt  its  normal  work.  I  would 

like to know what more he has to say 

so far as this matter is concerned.

Shri M. S. Gnrapodaswamy: (My­

sore): You were pleased to refer to 

this matter.

Mr. Depaty-Speaker This is a simple 
matter  relating  to  law  and  order, 

though the State is centrally adminis­

tered.  What  is  the  extraordinary 

matter,  so  far  as this is  concerned, 

other than action taken in the normal 

course ?

Shri  M.  S. Gnmpadaawamy: Tou

were pleased to refer cmly to law and 

order.  I beg to submit that it does 

not relate only to law and order.  I
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[Shri M. S. Gurupadaswamy] 

say that it relates to the privilege of a 

Member of Parliament who has gone 

from here t* Imphal;  as soon as he 

gets out from the plane, he is arrested 

without any provocation, without any 

strong reason.  The next thing is, the 

Praja-Socialist Party is involved.  The 

office of the Praja-Socialist Party has 

been raided by the police and I leam 

from the telegram—I rely upon those 

telegrams—that there was no reason, 

no  provocation  of any  kind for  th:s 

action by the police.  It involves the 

wider question of the rights of Parlia­

ment and also the rights of the Mem­

bers of Parliament and also the po­

litical agitation that is going on there 

for the establishment of a democratic 

Assembly. So, it has got wider impli­

cations.  It does not in any way re­

late to  the  law  and  order  question 

alone.  The  law  and  order  question 

is only  a  minor  affair.  There are 

other reasons and I therefore would 

say  that  this  adjournment  motion 

should be admitted and discussed.

Shri  Joachim  Alva (Kanara):  I

want  to  make  one  submission.  Sir.

Mr. Depaty-Speaker: No,  it is not 

necessary.

Shri Joachim Alva: Please allow me 

to  nriake  my  submission  because  he 

misled the House on the last occasion.

Mr. Demity-Speaker; On these mat­

ters, I only ask the Soverimient  on 

this side to explain.' I do  not  allow 

another hon. Member to explain, un­

less another hon. Member is also an­

other Home Minister!  I am not going 

to call upon the hon. Member.  So far 

as this matter is concerned. I have not 

been given any further reasons except 

what has been stated here and which 

I do not consider enough for the pur­

pose of disturbing or interrupting the 

proceedings of the House.

Shri Joachfan Alya: Please allow me 

to make a .submission.

Mr. Depoty-Speaker: Order,  order. 

The hon. Member may have a sub­

mission or may not have a submisdon.

Shri Joachim Alya: On a point of 

order.

Mr, Deputy-Speaker: As long as I 

am on my legs, a point of order can­

not be invoked merely for the purpose 

of asking me to sit.

It cannot be abused like this.  When 

the  hon.  Member  rose to  make his 

submission, I asked him to sit down, 

and when I am now on my legs, he im- 

inediately changes it into a point of 

order making it appear that there is 

a  point  of  order  and thus  making 

me not to stand but to sit down.  1 

cannot allow  that point  of  order.  I 

have heard enough.

Shri M. S. Gurupadaswamy: Before 

your ruling is giucn.............

Mr. Deputy-Speaker; I have heard 

enough before my ruling, and I can­

not give another opportunity  to him. 

It is purely a matter relating to law 

and order.  It may be that it relates 

to a particular party; it may be that 

it relates to a particular person.  For 

the maintenance of law and order, the 

action taken may be both preventive 

as also punitive.  Under these circum­

stances, it is not possible now to make 

this such an all-India matter for the 

purpose of  interrupting the proceed­

ings of the House.  I do not feel that 

I am called upon to give my consent 

for  making  this  motion  and  thus 

interrupt  the  proceedings of  this 
House.

1  may  also  state that this  is  the 

rule that will  be  adopted.  No  hon. 

Member can expect me or the SpeakK’ 

to bring every motion of adjournment 

before the House for the purpose of 

discussion.  It  is  provided  in  the 

rules strictly, that it is open to the 

Speaker to give his consent or not to 

give his consent.  When he refuses to 

give his consent, he intimates to the 

hon. Member. If the Member has got 

any further difficulty, he can viTite to 

the Speaker, and question of time does 

not stand in the way.  The Member if 

the motion is admitted, can move It 

the same day, the next day or on an­

other day.  Under these circumslances
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herealter, where consent is not given, 

the matte  concerned Will not  be 

brought before the  House  lor  dis­

cussion in the House. This practice, 

the one whith we are at present fol­

lowing—interferes with !-nd interrupts 

the  proceedings  of  the  House.  The 

House  will  strictly  go  by  whatever 

matter is put in the Order Paper,

Shri  Sarangadhar  Das  (Dhenkanal 

'  —West Cuttack): On a point of infor­

mation.  You have not stated if any 

information  has been received  about 

the arrest of Shri Rishang Keishing.

Mr. Deputy-Speaker: I have not re­

ceived  any  information so far.

Shri Damodara  Menon  (Kozhi-

'  kode) :  On  a  point  of  clarification.

I want to know whether, arising from 

the ruling you have given, all matters 

concerning law and order are covered 

by your ruling, so that no matter con­

nected with law and order will be al­

lowed to be raised in this House in 

the form of an adjournment motion.

Mr.  Deputy-Speaker:  I  only  said 

that all ordinary matters relating to 

ordinary maintenance of law and order 

should not be brought up before this 

House.  If I am satisfied that there is 

something extraordinary, I would cer­

tainly  allow  it.

Shri M. S. Gnrupadaswamy: What 

is  he  difference  between ‘ordinary’ 

and ‘extraordinary’ ?

X-  Mr. Depnty-Speaker: I am not pre­

pared  to  proceed  further  with  the 

matter.  Hon. Members know what is 

ordinary  and  what  is  not  ordinary. 

f  I  have  said  that  it  rests  with  the
S p ea k er to'fin d  out from the facts sup­

plied whether the matter is ordinary 

or extraordinary.  This kind of sub­

ject has been upsetting and interrupt­

ing  the  proceedings  of  this  House. 

It has led even to a motion against the 

Speaker.  Except making such matters 

appear  as  important  issues  again 

and again in this House, nothing more 

turns up.  I  am not  going to  allow 

.  such things.

JOINT STATEMENT BY PHESIDE.NT 

OF  FEDERAL, PEOPLE’S  HEPUB- 

UC OF YUGOSLAVIA AND PRIME 

MINISTER OF INDIA

The Minister of PariJamwitary Af­

fairs  (Shri Satya  Narayan  Sinha);

With your permission, on behaU of the 

Prime  Minister,  I  rise to  make  a 

statement.

An Hon.  Member: From the same 

seat ?

Shri  Satya  Narayan  Staluu Yes. 

As the House is aware. His Excellency 

Marshal Josip Broz 'I’ito, President of 

the  Federal  People’s  Republic  of 

Yugoslavia,  has  spent  the  last  five 

days in Delhi.  During this pwiod, he 

has had several conversatiMis with our 

Prime  Minister.  A  joint  statement 

was signed by both of them yesterday 

at  3 P.M.  I shaU  now  read  that 

statement:—

“The  President  of  the  Federal 

People’s Republic  of Yugoslavia, His 

Excellency  Marshal  Josip Broz Tito, 

who is paying a State visit to India, 

in response  to the  invitation of the 

Government  of India, has spent five 

days in New Delhi.  During this pe­

riod, His Excellency has had several 

conversations  with  Shri  Jawaharlal 

Nehru, Prime Minister of India.

These conversations have  been  in­

formal and friendly in character and 

have  covered,  in  general  terms,  the 

more basic  and pressing aspects of 

world affairs and, more particul̂ly, 

those  matters  of  common  interest 

which engage their common and grave 

concern.

The similarities  of  historic  back­

ground and social and economic con­

ditions of their countries and th« fact 

that they have emerged as  indepen­

dent nations, through powerful move­

ments of  national  liberation,  have 

endowed their understanding of each 

other and of their countries with a 

deeper significance tnd given to their 

friendly relations  a gi eater ease and 

facility.




